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T.A. No.4144/2020 

Item No.7 

Central Administrative Tribunal 
Jammu Bench, Jammu 

 
 T.A. No.4144/2020 
 (S.W.P. No.2250/2003) 

 
Friday, this the 15th day of January, 2021 

 
(Through Video Conferencing) 

 
Hon’ble Mr. Justice L. Narasimha Reddy, Chairman 

Hon’ble Mr. Mohd. Jamshed, Member (A) 
1. Subash Kumar, S/o Shri Paras Ram, Age: 35 years, R/o 

Village Kothi (Barella), The 7 Distt, Udhampur, Presently 
serving as Process Server in the office of Asstt. Labour 
Commissioner, Udhampur. 

2. Prabhu Dayal, S/o Shri Bigan, Age: 40 years, R/o Kotli 
Bigiallian, Tehsil Reasi, Distt. Udhampur. Presently 
serving as Process Server in the office of Asstt. Labour 
Commissioner, Reasi. 

3. Ghulam Nabi Lone, S/o Shri Mohd. Shab Bhan, Age: 38 
years, R/o Village Gadi Tara, Tehsil & District Doda. 
Presently serving as Process Server in the office of Asstt. 
Labour Commissioner, Doda. 

4. Roop Chand, S/o Shri Chamal Lal, Age: 41 years, R/o 
Village Jandial, Tehsil & Distt. Jammu. Presently serving 
as Process Server in the office of Asstt. Labour 
Commissioner, jammu. 

5. Madan Lal, S/o Sh. Charan Dass, Age: 41 years, R/o 
Kathua, Presently serving as Process Server in the office of 
Asstt. Labour Commissioner, Kathua. 

6. Mohd. Shafi , S/o Satar Din, Age: 43 years, R/o Rajouri. 
Presently serving as Process Server in the office of Asstt. 
Labour Commissioner, Rajouri. 

7. Gulshan Ahmed, S/o Sh. Ghulam Ali Shah, Age: 30 years, 
C/o Shri Saif-ud-Din Bhat, R/o Sangrambata, Tehsil 
Kishtwar (Doda). Presently serving as Process Server in 
the officer of Asstt. Labour Commissioner, Kishtwar. 

..Applicants 
(Mr. J P Gandhi, Advocate) 

 
Versus 

 

1. State of Jammu & Kashmir through Commissioner-cum-
Secretary, Labour Department, Civil Sectt. Jamm. 

2. Labour Commissioner, Jammu & Kashmir, Jammu.. 
..Respondents 

(Mr. Sudesh Magotra, Deputy Advocate General) 
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O R D E R (ORAL) 
Mr. Justice L. Narasimha Reddy: 
 

 Learned counsel for applicants submits that the T.A. has 

become infructuous.  

2. The TA is, therefore, dismissed as infructuous. There shall 

be no order as to costs. 

 

( Mohd. Jamshed )         ( Justice L. Narasimha Reddy ) 
   Member (A)               Chairman 
 

January 15, 2021 

/sunil/dsn/sd/shakhi 


